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IN THE NATIONAL GREEN TRIBUNAL AT NEW DELHI 

IN THE MATTER OF 

Prof. Dr. Sanjeev Bagai & Ors. 

ORIGINAL APPLICATION NO. 911 OF 2022 

SUBSTITUTED AS: 

Department of Environment, GNCTD & Ors. ...Respondent(s) 

NGT Bar Association 

1. 

Kpires on: C. 
Chandigarh / 

WEERU SHARMA 
(U.T) 

on, Nota 

Versus 

Department of Environment, GNCTD & Ors. 

2. 

Versus 

.Applicant(s) 

AFFIDAVIT 

I, Anil Kumar, Junior Scientific Assistant, Chandigarh Pollution 

Control Committee/ Respondent No. 16 (hereinafter referred to 

as 'CPCC), do hereby solemnly affirm as under: 

..Applicant(s) 

..Respondent(s) 

That I am the Junior Scientific Assistant, Chandigarh 

Pollution Control Committee, Chandigarh and competent 

o file the present short reply in the form of an affidavit. I 

Am filing this affidavit in terms of order of this Hon'ble 

Tribunal dated 05.12.2023. 

That this Hon'ble Court had 0ssued notlce vide order dated 

05.12.2023 directing the respondents to file their replies 

regarding the aspect of protection of trees against illegal 

CHARARNPUON CONTROL COMM 
PARYAVARM WAMMACHYA M3: 

<ECTOR 1S CHWDKGARH 4 
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iERU Sh. 

3. That in the city of Chandigarh the Chandigarh Trees 

Preservation Order, 1952 published was notified vide 

Notification No. C-4200-52-IV/3540 issued on 13th June, 

1952 which prohibits any person from felling, lopping or 

destroying or cause or permit the cutting down, lopping or 

destruction of any tree in any part of the woodland area 

shown in the Zoning plan as "protected trees" or in 

"protected woodland areas", except with the permission of 

the Chief Administrator. 

4. 

hdgarn 
C Cha 

felling, pruning of trees, framing of guidelines/rules and 

other ancillary matters related to trees. 

*xpreS on KEERU SHARMA 
NDIA 

A true copy of the Chandigarh Trees Preservation Order, 

1952 is annexed herewith as ANNEXURE R-1, 

That some of the salient features of the Chandigarh Tree 

Preservation Order, 1952 (hereinafter referred to as the 

1952 order) are as under ; 

b. 

Section 3 of the 1952 order provides that any 

cutting down, lopping, pruning, destruction, of any 

tree in any part of the woodland area in the zoning 

plan can only be done on the basls of an application 

made to the Chief Administrator. 

That on the basis of the application the Chief 

Administrator under Section 4 may permit or a 

refuse permission depending on the circumstances. 

*NORGA RMAOLUTONCONTROe 
pRV ARN WANAN.MMA,J2 

ETR. CNANDA 60019 
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EERU Regn. xpire Dires 
.T) Chandigarh h87 
NDTA 

5. 

6. 

SHARMAY 
7. 

C. 

d. 

Section 8 provides that all the trees in the city of 

Chandigarh that are protected are required to be 

numbered and a register maintained in terms of 

section 7 of the 1952 order. 

Section 9 provides for replantation of trees on the 

basis of directions given by the Chief Administrator. 

That after getting the approval of the Adviser to the 

Administrator, the Department of Forests and Wildlife, 

passed an order dated 

22/07/2022 whereby the entire procedure for felling of 

trees in the city of tenure was laid down. 

Chandigarh Administration 

That according to the order dated 22/07/2022 all requests 

by the public for felling, pruning, etc. of trees are to be 

received online after which the request is forwarded to the 

Municipal wing of engineering/horticulture 

on the Corporation/ Forest Department, depending 

jurisdiction after which a preliminary inspection is done. 

That in case the proposal Is justifled that It is paSsed on to 

the committee which has been formed under the 

aforementioned order otherwise It is rejected at the 

the 

outset. 

That the order dated 22/07/2022 also Constituted the Tree 

Felling Committee (TFC) comprised of the fllowing 

officers: 

AYVAR AWAN 
rAT 38. CHANDHGAN 
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xpires o Regmt Chandigì (u.T) b 1487 

EERU 
SHAR#A 

8. 

a. Convener- Sub Divisional Officer (Horticulture), 

Municipal Corporation, Chandigarh 

b. Member Sub-Divisional officer 

Engineering Department, Chandigarh 

C. Member - Range Forest Officer, Chandigarh Range, 

Forest Department, UT Chandigarh 

ANNEXURE R-2. 

(Horticulture), 

A true copy of the office order no. CCFD/257 dated 

22.07.2022 issued by Department of Forests and Wildlife, 

Chandigarh Administration has been annexed herewith as 

That in case the application passes the preliminary 

inspection state, it is forwarded to the tree Felling 

Committee to Consider the application on the basis of 

criteria laid down in the order dated 22/07/2022. Further, 

the order also provides for framing of guidelines regarding 

felling of trees/ pruning replantation, etc. 

That the Department of Forests and Wildlife, UT 

Chandigarh has also issued the Standard Operating 

Procedure titled as "Preventive Pruning Program, in 

accordance with the Chandigarh Trees Preservation Order, 

1952 thereby explaining the meaning of pruning and 

further explaining the objectlves of pruning, work plan, 

preventive pruning program for young trees, preventive 

pruning program for Matured trees, execution of the 

C:NOGARH POLLUTON COEIC, COUATTEE 
FARYAVARAN BMAWAN.ACHYA MARG. 

SECTOR 19-& CHANDIGARH 180019 

preventive pruning program and when to prune. 
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10. That the Standard Operating Procedure issued by the 

Department of Forests provides for the maintaining and 
improving the health of the trees, the guidelines for 

pruning of trees. The procedure also lays down the most 

effective method for pruning and the way it is to be 

11. 

12. 

A true copy of the brochure Issued by the Department of 

Forests and Wildlife, Chandigarh Administration has been 

annexed herewith as ANNEXURE R-3. 

carried out. 

he co 

That the above mentioned al| the information has been 

provided by the Department of Forests and Wildlife, 

Chandigarh Administration 

That the present affidavit is being filed as a preliminary 

short reply on behalf of the answering respondent. The 

answering respondent humbly prays that they may be 

allowed to reserve the eight to file a detalled reply If 

required. 

VERIFICATION: 

I, Anil Kumar, the deponggbove named do hereby verify and 
declare that the facts sttera stre abdve paras are true to my 

Regn. tio.d37 

Chancigarn 
Exe.1487} KEERU 

knowledge verified at Chadgarasan thls 

baen axhan:n: iDG"2VOMACvS 

2024 

(U.T) 

The 
depscent'ecu:n: 3s siynad egisler Attested As lisaified 

. No.. su..ikeB 

'DEPONENT 
HANDIGARHPOLLUTION CONTROL COMAITTEE 

PARYAVARAN BHAWAN MADHYA .. 
SECTOR 19-B.CHNAKELTN 

ANEER! SHAKMA 
Notary, Charndigarn (0.T.) 

4 FEB 2024 

day of January, 

DEPONENT HANDIGARICOMSMTTEE 

Sc OR 19.B.CHANDIGARI, 10U 

SHARIi4 
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ANNEXURE R-1 

The Chandigarh Trees Preservation 

Order 

Notification No. C-4002-52-IV/3540, dated the 13th June 1952 

Whereas it appears necessary to preserve trees generally in Chandigarh. 

NOW, THEREFORE, in exercise of the powers conferred by section 11 of the 

Capital of Punjab (Development and Regulation) Act, (President's Act V of 1952), the 

Chief Administrator is pleaded to make the following Order :- 

THE CHANDIGARH TREES PRESERVATION ORDER, 1952 

1. Title and extent. - (1) This Order shall be called the Chandigarh Trees 

Preservation Order, 1952. 

(2) It shall come into force at once.  

 

2. Definitions. - In this Order, unless there is anything repugnant in the subject or 

context:- 

(i) "Operational land" means land which is used by public service undertakers for 

the purpose of carrying on the undertaking of such undertakers. 

(ii) "Owner" includes a mortgagee with possession. 

(iii) "Public service undertakers" means a person (including a firm or other body of 

individuals whether incorporated or not) who is carrying on or is authorised to 

carry on any public utility service including a railway, light railway, or is 

engaged in road transport, water transport, disposal of waste, or in the supply 

of electricity or water. 

(iv) "Zoning Plan" means the numbered plan authenticated by the Chief 

Administrator and kept in his office, defining the layout of any numbered 

sector showing the streets, boundaries of building sites, open spaces, position 

of protected trees or other features and showing the specified land, building 

lines, permissible heights of buildings, site coverages and other restrictions on 

the development of land or buildings. 

 

3. Application.  

(i) No person shall, except with the permission of the Chief Administrator cut 

down, lop or destroy or cause or permit the cutting down, lopping or 
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destruction of any tree in any part of the woodland area shown in the zoning 

plan as "protected trees" or in "protected woodland areas". 

(ii) An application under sub-clause (i) shall be in writing and shall specify the 

trees, groups of trees or the woodland area to which the application relates, 

and the operations for the carrying out of which the permission is required; 

and where necessary, for the identification of such trees, groups of trees or 

woodland area, shall be accompanied by a map or plan on a scale of 1" to 

80". 

 

4. Permission or refusal.  

(i) The Chief Administrator may grant such permission either unconditionally or 

subject to such conditions (including conditions requiring the replacement of 

any one tree by one or more trees of the same or a specified kind on the site 

or in the immediate vicinity thereof) as he may deem fit, or he may refuse 

permission. 

(ii) Where the Chief Administrator refuses permission under this Order or grants 

such permission subject to conditions, he shall, when refusing or granting 

permission, certify that in respect of any trees, groups of trees or any 

woodland area for which he has so refused or granted permission, he is 

satisfied that - 

(a) the refusal or permission is in the interest of good forestry, or 

(b) in the case of a woodland area, it has amenity value in relation to the 

woodland character of the area, or 

(c) in the case of trees or groups of trees, the trees have an outstanding 

amenity value for offering shade to the building or roads, or 

(d) there is any other special amenity provided by the trees or woodland 

area. 

 

5. Register of applications. - The Chief Administrator shall keep and maintain a 

register of all applications for permission under this Order containing information as 

to the nature of the application, name of the applicant, the decision thereon and any 

directions as to the replanting of the trees and every such register shall be available 

for inspection by public during office hours. 
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6. Applications deemed to have been sanctioned. - An application made under 

clause 3 of this Order shall be deemed to be sanctioned if a decision thereon is not 

conveyed to the applicant within one month of the receipt of the application by the 

Chief Administrator. 

 

7. Register of trees. - The protected tree or trees, groups of trees or woodland 

areas shall be listed by the Chief Administrator in a register. 

 

8. Numbering of trees. - All protected trees or groups of trees or woodland areas 

shown on the zoning plan or listed in the register of trees shall bear a number 

corresponding to its number in the register of trees. 

 

9. Replanting. - Where permission is granted under this Order or otherwise, the 

Chief Administrator may give directions to the owner of any site as to the planting or 

replanting of any trees or kinds of trees. Any such directions may include 

requirements as to - 

(a) species of trees. 

(b) planting distances. 

(c) the erection and maintenance of fencing necessary for protection of the 

planted or replanted trees. 

(d) the preparation of ground, drainage, removal or brushwood, lop and top; and 

(e) protective measures against drought or fire. 

 

10. Exemptions. - This Order shall not apply to - 

(a) the cutting down, topping or lopping of any tree in an operational land; 

(b) for normal forestry operations in young plantations such as weeding, brushing 

and high pruning; 

(c) the usual pruning or trimming of a tree from time to time. 

 

P.N. THAPAR,  

Chief Administrator, Capital Project.  
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